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ORDER (ORAL) 

Hon'ble Mrs. Lakshmi Swaminathan, VC (J):- 

41, 	
Heard Shri Deepak Verma, learned counsel for 

applicants. The applicants state that they are aggrieved 

because their cause of action is pending consideration 

with respondents since 2000. 	Learned counsel for 

applicants has drawn our attention to the Memorandum 

issued by the respondents dated 3.2.2003 to a reminder 

submitted by one of the applicants, i.e., applicant No.1. 

The respondents have informed her that her case is under 

consideration in consultation with the concerned 

Ministries/Departments. 	It has also been stated that as 

soon as the decision in the matter is taken by the 

respondents, the same will be conveyed to her. 	Learned 

counsel has submitted that the other applicants are also 

awaiting a decision from the respondents for the last 

several years. 

Noting the above facts and submissions of the 

learned counsel, we consider it appropriate in the 

interest of justice to dispose of this OA, even without 

issuing notice to the respondents, as it appears from the 

documents placed on record as annexures to the OA that 

they are fully seized of the matter. They should take an 

appropriate decision in the matter as expeditiously as 

possible. 	In any case, this shall be done within a 

period of two months from the date of receipt of a copy 

of this order, with intimation to the applicants keeping 

in vie 	e relevant facts, law and rules on the subject. 

L t a copy of the OA be also sent to the 

rponden 

(vin mpi) 	 (Mrs. Lakshmi Swaminathan) 

Membe Vice Chairman (J) jJ  
/sunil/ 

 


